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INFORMATION ABOUT DETAILS OF MOVEABLE ASSETS AS ON 31 22017

&/0 SHRI VISHWANATH SINGH

DEPQSIT WITH BANK(SELF)

STATE BAMK OF INDIA, SECRETARIATE BRANCH, PATNA 10839452141
UNITED BANK OF INDIA. RAXALL 1841050002035

DEPOSIT WITH BANK (HUF)

PUNJAB NATIONAL BANK, RAXAUL SB 4108000100012340
INDIAN OVERSEAS BANK RAXALL 58 Q85101000003417
STATE BANK OF INDIA, RAXALL SB 108731 BBAES

DEPOSIT WITH BAMKIWIFE- HEERA SINGH)
AXIS BANK LTD RXL 516010051384178

TOTAL

SELE
SBI LIFE INSURANCE

HUF
DEPOSIT WITH LIFE INSURANCE MF

TOTAL
TAILS OF INSLURANCE POLIC
SELF
POLICY MO, 533405013 Surrender Value (Approx)
POLICY NO. 539729929

GRAND TOTAL

142008215
552.00

142864115

B27595 58
TE0106.00
B57E2Y 13

— 34552671
97847y 80

4751247 B8

150000 30

725000 00

572624756

A Toges fag



INFORMATION A

DR AJAY KUMAR SINGH

S0 SHRI VISHWANATH SINGH

DETAI F AGRICULTURAL LAND

SLNO. LOCATION

Village Raghunathpur, Anchal Ramgarhwa
Village Raghunathpur, Anchal Ramgarfiwa
Village Raghunathpur, Anchal Ramgariwa
Village Raghunathpur, Anchal Ramgarhwa
Village Raghunathpur, Anchal Ramgarhwa
Village Raghunathpur, Anchal Ramgarhwa
Village Raghunathpur, Anchal Ramgarhwa
Willage Raghunathpur, Anchal Ramgarhwa
Village Raghunathpur, Anchal Ramgarhwa
10 village Raghunathpur, Anchal Ramgarhwa
11 Village Raghunathpur, Anchal Ramgarhwa
12 Vilage Raghunathpur, Anchal Ramgarhwa
13 Village Raghunathpur, Anchal Ramgarhwa
14  Vilage Raghunathpur, Anchal Ramgarhwa

008 - hon B La R o=

DETAILS OF NON-AGRICULTURAL LAND
5L MO. LOCATION

1 Village Raghunathpur, Anchal Ramgarhwa

RESIDENTI ILCHM
SL NO. LOCATION
1 Village Raghunathpur, Anchal Ramgarhwa

FLATS IN APARTMENTS
SLNO. LOCATION
1 MATESHWARI APARTMENT
VISHWESHARAIA NAGAR DANAPUR
PATNA

2  MATESHWARI APARTMENT
VISHWESHARALA NAGAR DANAPUR
PATNA
GRAMD TOTAL

T DETAILS OF

KHATA NO.
171

203
247

43

47

172

KHATA NO
434

KHATA NO.
BB

FLAT NO.

405

404

WABLE ASSE M 31.12.2
KHESARA NO. EXTENT
583 0-16-0
3246 0-0-08
855 0-15-14
573 0-11-14
574 0-03-14
375 0-11-08
876 0-18-10
577 0-15-04
578 0-12-07
=T 0-12-08
580 04-13-08
3284 0-07-14.25
J2arv 0-13-11
3286 i0-4-10
05-07-11.25
KHESARA NO. EXTENT
2803-2804 0-10-0
KHESARA NO. EXTENT
1357 0-0-11

g

CUR MARKET VALUE

1455000000

CUT MARKET WALUE
1500000.00

Curt MARKET VALUE
220:0000.00
3500000.00

2500000.00
G000000.00

24850000.00
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